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1, eriginal Applicstion No 3/ /e{
2; Misc Fetition No. /
3*&- Contempt Patition NO. _f
4. Review Application No . /
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s\ppllC'inb(S)mn-n-ww*“‘"’
: o
k ’ . S- %M/
I * Respondants _,_.,..,.,,.“_.Lf‘\ o ®_ .
o AbAeciton oo
Advocate for the &pplicant(s) """" ’A """ . , Nb- 3
o caQC. . .. Ms L P, Resp
Advocate for the Resormdi”w(bw AAAAS
- '.‘ . .
//; Yot . . 5rdeT oF the 1ripunal
7 Notes ST €he Hegistry | wete ) ' .
“‘5 dpp‘“auon 1; Ml forn. ; 8
is <l fd/(« F. fur “? 50i- ' . ‘ | g
d p s 3 10¥05.2007 % This petition has been filed by the
L { . ) . o
Daﬂ‘ " 94 /b c/é s} %Apphcant in absentia’ for~ non |
M f compliance of the order of this
I . "
y- Registrar iTribunal. Even though contempt petition
,.'-, = b iwas filed for non-compliance of the
i b . ’
rders the same was dismissed on he
Q&Pﬁ Apm § [ c o ) o
) round that “Court is satisfied with the
\,31%\'\@,0& ‘@"“{2('6\"’3 i % "
onduct of Respondent No.1". However,
¥
%‘ % 13/18. U. Das, learned Addl C.G.S.C.
= % dubmitted that she will obtain
u%zstruction‘in the matter.
'Wvo@ ﬁz/ pa—;‘-/ | } ' .
W % i [ssue notlce.to the Respondents.
They are specifically directed to
NOLEN pev. e |
{ apprise this Court as to whether orders
% ofl this Tribunal had been complied with
| Q)ﬁ)ff/ o \'\SE;% OrQ not and to produce the compliance
' 6\“ Q -orfler by the next date,

' Post on 22.06,2007, [/\/

Vire-Chairman
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- 22.6.2007 Ms.U.Das, learned  Addl.C.G.S.C.

/\[o—h‘u, %' (}rﬂef)/qgo/»f | appearing for Respondents 1 & 2 has "'

% D /?9{(7]-, ‘o1 Jé—eh/ : produced two orders stating that orders of
Wmﬁ/ 2—0 K- 1 ‘l‘Dil this Tribunal have already been complied with
. b A / D g’OS'f and the benefi§ is proposed to be givén to the

Applicant w.e.f. 1999 subject to the outcome

No — obw
ng? @/ jl(j) 5 S of the Writ Petition before the Hon'ble High

254 /.-5 y S Court. Copies of the two orders is kept on
‘ ‘ record. Ms.U.Das shall provide copy of the
@ Qe lce o - two orders before the Registry and the
v I"c.e,\oa’yf' v
Aw i b &4 L e o Registry will serve ‘notlce of the' same to the
Applicant. =
avbesy Post on 24.7.2007.

Vice-Chairman
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. - 2407 Ma.U.Das learned’ Addl. C. &8,
| CCL;A L% ‘i’iii Q‘Lﬁ ‘ C. for the~ _re:g){;?ﬂmta wi_.msc
subwitted - that ‘order of this
+ds Qﬂéa/w on A8 .60} " Tribunal has been eiémplied? with 7
'7me vnd-e . vide order dated -11.7 2003 This 2.,
e lu ..fﬁqsﬁ--ﬁ Sl % Court vide order— dated ”.22:6‘:9‘?;’T :
B Por evrel QLe’\:(‘O\/\/"\-A 2( -~ directed the Registry to serve the
Ne o M\AJ\. ‘)\tﬁ» _ copies of the orders dated 11.7.2003 \
AN T W B o Gorw @1 - and 21 62007 ta ﬂw apphem:\t -

", Howmr it. _rapp‘ean that the
‘&c Thas l*\—em v ':—if“ :\:\X\ ons - . Registry has not served the same to
oA 23 /e . (Eh-S K

the applicant\ Jas - direvtad by this
)
- e T W), ’)uwag

Court til} date.-SectionOfficar (Judi)
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A"’ pev @Mt orvday dofed  |13.9.07 _et the case be posted on 5.10.07.
22[6 |0, 24[7(0F, VA de |
orcda~v Jb uﬁ/og, ool 21/6[0F |
JBM -z-v @/5-&674'&&’”\ ‘)6_07( | | Vice-Chairman
l"%[ !'méé_ = C’FPMCM"'L‘;L P8 | '
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r. 1.A/l'alukdar, learned Counsel

%L appe for . the Petitioner and
’ D e - FFI, (.}422?7‘/7(0 - Mr.B.C. ak, learned Counsel appearing
of - for the alleged gontemners. Mr.G.Baishya,
S T _ e
y Learned | Sr.Standipg Counsel appearing
21."L.0%
_————————-—‘ .

ey -n_og‘a\o\v\e\\\w ooy ' for the Ci
AN o aleckoqy YT Vi Sorb
Ga~ved weken et yla \~co-| Sheets-
Oo-dav co'tles Sk \\J.07 sl
2 L6 Fo Ml aeeMecondo
s Sbnvestad Ry bl Wb
~ R or ol 2. 6.0

o sdavay Ma katO  oadar Lobiy]
Rave baew Se~Xr Yo \la olbW

commm Rany gwm.bwlﬁlo s.Us
yovar @Agldr, cd\\ e\ *i'fﬁéy mstrucgons from the Government

. L e of ‘I'ripura
o m Whad  Ac\eoan\

\L yestemday.
“seMopia instructions in

Qo E_\ 2.3
b | should also obtain

\\\{ stage pf Writ Petitidn that is ted to be
pending before the ‘
Call this matte

For

ron 6.11.07.

(Khushiram) (M

bnoranjanMahan
Member(A) janMananty)

Vice-Chairman
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44 05.10.07. Ms.Usha Das, Advocate, says that
T e _ . .
’ having instructions from the Government

of ‘I'ripura, she has filed ‘Vokalatnama’ \\
yesterday. She seeks adjournment to ’
obtain insfructions in this matter. She
should also obtain instructions relating to
stage of Writ Petition that is stated to be
pending before the Gauhati High Court.

Call this matter on 6.11.07.

| (Khushiram)

(MonoranjanMahanty)
BASF. | Member{A) Vice-Chairman
‘/Qm./ h:s%t/z{‘""\' Im - | |
> 4 ' -

06.11.2007 | Ms.U.Das, learned  AddL.C.G.S.C. for
~ Respondent Nos. 1,2,3 & 4 is present. ‘t'he counsel for
@’ﬂ[ﬁ; ‘ 2 | the Respondents has stated that a Writ Petition is
. //«Z—, : _pending before the Honwl\_)‘lec‘(:iu&xﬁ‘l k&}gh Court. Vide
65707” 6} Jooein order dated 18.7. 2007Ahe order of this ‘I'ribunal has
mﬂ %ﬂ cF-f:_% becnstavedx&./’ R &T\pparently the
f”"” ,’%M' = applicant is not interested to pursue the petition.

La—2 #o / W Accordingly, matter stands disposed of.

A CFEL . £m - Member(A)
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. | ' New Delhi, 21* June, 2007.

To

Mrs. Usha Das : | 25 JUN 2907
Addl. Central Govt. Standing Counsel, |

Birubari, Gopinath Nagar,

Guwabhati — 781016.

Ph. (R) 2472699

(M) 9864080663

Subject : OA No. 131 of 2006 filed by Sh. SK. Adhikari in CAT, Guwahati
" Bench, Guwahati. ' -

Sir,

I am directed to, refer to the notice received from Deputy Registrar, CAT,
. Guwahati Bench on'the above subject wherein Secretary, Department of Personnel
& Training has been named as the 1% Respondent.
. S o
2. In the above matter, with regard to the specific directions given by the
Bench to respondengs/"'}to apprise the Bench whether orders of the Tribunal had been
complied with or 1ot and to produce the compliance order by the next date, i.c.
22.06.2007 it may be noted that in compliance of the Tribunal’s order dated
14.09.2001 this Department had issued Order No. 22012/62/2000-AIS(1) dated 11%
July, 2003 appointing Sh. S.K_ Adhikari to the Joint Manipur-Tripura Cadre of the
IAS w.e.f 20" February, 1999 after the Govt. of Tripura had issued orders
exonerating him. However, his deemed appointment was made subject to the final
/ outcome of the Writ Petition filed by the Central Govt. in the Gawahati High Court
P against the orders dated 14.09.2001 passed by the CAT, Guwahati Bench in OA
No. 231/2000. According to the said order the consequential benefits payable to
him were to be worked out by the Govt. of Tripura. A copy of this order was filed
“before the Guwahati Bench along with the affidavit in the matter of OA No. ,
175/2002. A copy of the same is enclosed. |

S SRR = S
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3. As may be clear from the above further action in the matter regarding grant
of consequential benefits has to be taken by the Government of Tripura and this
Department has no further role to play. In the given circumstances, it is requested
that the Hon’ble CAT may be apprised accordingly.

Yours faithfully,

/P \W
e
(Jai Prekash)
Under Secretary to the Government of India

Copy forwarded for information to :

\/1./ The Deputy Registrar, CAT, Guwahati Bench, Rajgarh Road, Bhangagarh,
Guwahati-781005. (Fax No. 0361-2529056) :
2. The Chief Secretary, Govt. of Tripura, Agartala.
3. The Secretary, Union Public Service Commission, Dholpur House,

New Delhi. (Kind Attn. : Sh. R.S. Sinha, Under Secretary). _
e
P g

(Jai Prekash)
Under Secretary to the Government of India
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N0.22012/62/2000-A1S(1) A
Government of India

- Ministry of Personnel, Public Grievances & Pensions

Department of Personnel & Training

New Delhi, 11% July, 2003.

ORDER

WHEREAS the Selection Committee Meetingv to fill up promotion quota
vacancies in Tripura segment of the Joint Manipur-Tripura Cadre of thf: IAS fqr
the year 1996-97 was held on 27™ March, 1997 whereafter the Select List for this

purpose was finalized in September, 1997 and appointments therefrom were made
in the IAS;

AND WHEREAS Sh. S.K. Adhikari was placed at S.No. 1 in the Select List
but he was included in the List on provisional basis as departmental proceedings
were pending against him at that time and the State Government of Tripura had
also not issued integrity certificate in his favour, as per first proviso to Regulation

3(5) of the IAS (Appointment by Promotion) Regulations, 1955 and Sh. Adhikari
was therefore not appointed in the IAS from l;his List;

AND WHEREAS the said Select List remained valid till 18.12.2000 as the
Selection Committees for preparation of Select Lists for filling up of promotion
quota vacancies in Tripura segment of the Joint Manipur-Tripura Cadre of the IAS

did not meet during the years 1998 and 1999 and the next meeting of the
Committee took place on 19.12.2000; '

- - --AND WHEREAS Government of Tripura wrote to the Union Public
Service Commission in February, 1998 to make the name of Sh. Adhikari
unconditional in the 1996-97 Select List as according to them, he had been
exonerated in the disciplinary proceedings pending against him;

AND WHEREAS thé | Commission did not"

agree with the State
Government’s proposal as they found that even after co

mpletion of the enquiry in
the case of Sh. Adhikari, the minor penalty of Censure had still been imposed upon
him; . -

AND WHEREAS the State vaemmen{ did not thereafter take
again with the Commission and Sh. Adhikari retired from the
on 29.02.2000 on attaining the age of 58 years as per the S;gt’é/

(Lo
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AND WHEREAS Sh. Adhikai moved the Central Administrative Tribunal,

-, vuwahati Bench in O.A. No. 231/2000 for appointing him to the IAS alongwith

the consequential benefits from the 1996-97 Select List subsequent to his
exoneration in the disciplinary proceedings;

AND WHEREAS the CAT, Guwahati Bench passed orders in OA No.
231/2000 on 14™ September, 2001 and directed the respondents to take action on
1996-97 Select List (in regard to Sh. Adhikari’s appointment to the 1AS) and

provide all the consequential benefits to the applicant as per law, preferablyrwithin
a period of three months;

AND WHEREAS these orders were examined in consultation with the
Ministry of Law as the matter involved appointment of a retired State Civil Service

_officer in the 1AS for which the Central Government has zlso since filed a Special

Leave Petition in the Hon’ble Supreme Court of India, which has been admitted,

AND WHEREAS it was finally decided to file an appeal in the Guwabhati
High Court against the CAT’s orders dated 14.09.2001 passed in O.A. No.

231/2000 and the same has also since been done. The matter is yet to be heard by
the Hon’ble High Court.

AND WHEREAS Sh. S.K. Ahihari filed O.A. No. 175/2002 in the CAT,
Guwabhati Bench against non-implementation of thejr orders dated 14.09.200]

passd in O.A. No. 231/2000 and the O.A. was admitted and taken up as the
contempt petition;

AND WHEREAS since contempt proceedings have been initiated in the

matter, it has been decided to implement the Hon’ble CAT’s orders dated
14.09.2001 in O.A. No. 23172000 to take necessary steps for giving effect to the

1996-97 Select List prepared for appointment of SCS officers of Tripura segment
of the Joint Manipur - Tripura cadre of the IAS in-so-far as the appointment of Sh.
S.K. Adhikari to the IAS i ' ' '

however to be made on provisional basis as on appeal against the said orders
stands filed in the Hon’ble High Court at Guwabhati;

AND WHEREAS subsequent to his exoneration in the disciplinary
procegdmgs initiated by the Govt. of Tripura on 204 February, 1999 and the Gowt.
of Tripura taking up the matter of making his name unconditional in the 1996-97

t List with the UPSC, Sh. Adhikari’s name included in this Select List has
de unconditional by the Commission;

D WHEREAS appointment of SCS officers provisionally included in the
Ists, wh

hose names are subsequently made unconditional by the UPSC in
h the State Governments concerned, is made prospectively under



ﬁﬁ'& second proviso to Regulation 9 of the IAS (Appointment by Promotion)
Regulations, 1955;

AND WHEREAS Sh. Adhikari’s name in the 1996-97 Select List has been

made unconditional by the Commission subsequent to his having been exonerated
by the Govt. of Tripura vide the latter’s order dated 20% February, 1999;

NOW THEREFORE Sh. S.K. Adhikari, a SCS officer of Tripura who was
included in the 1996-97 Select List prepared for appointment of SCS officers of
Tripura to the Joint Manipur-Tripura Cadre of the IAS, is hereby deemed to have
been appointed in the Joint Manipur-Tripura Cadre of the IAS with effect from 20"

orders dated 14.09.200] passed p

231/2000. The . consequential benefits to be payable to Sh. Adhikari on this
account would be worked oyt by the Govwt. of Tripura forthwith.

It 1s ordered accordingly. B { ’
Py \.< -
//"’6'? o Jﬁicof}
VAN }‘\ rec
The Chief Secretary 7 fg‘ \\% :
Government of Tripura, B ':, 2 o S
General Administration (Personnel :’:'e;f’%b;igi
& Training ) Department, AN °’°«’,-,°‘h-° ™
Agartala, 0,};..,-/
Y

Copies for information and necessary action to--

1. Sh. SK. Adhikari, C/o Dr. Rabindranath Mukherjee, Rathtala, P.O.
Krishnagar, Dist. Nadia, West Bengal - 741101

2. Secretary, Union Public Service Commission, Dholpur House, New
Delhi (Sh. G.C. Yadav, Asstt, Director). - /( ’

%‘/vc, | foa
“e, % S (T. JACOB)
%’(\(‘/(’ A7 n:STED | Director

/ “(Q(‘.C}"’-‘, / /{17'/\/

v . /c o
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Ne. 22012/24/2007-A1S(L)
Government of India
Ministry of Personnel, Public Grievances & Pensions
' Department of Personnel & Training

New Deliai, 21* June, 2007.
To

Mrs. Usha Das

Addl. Central Ciovt. Standing Counsel,
Birubari, (Gopi1 ath Nagar,

Guvrahati — 78 (16,

Ph. (R} 2472697

(M) 9854(1806¢ 3

Subject © OA Mo, 131 of 2006 filed by Sh. SK. Adhikari ir CAT, Guwahati
Bencl, Cuwahati.

Sir,
I am dirccted to refer to rthe rotice received from Deputy Registrar, CAT,

Guwahati Benc 1 on the above subject wherein Sccretary, Departinient of Personnel
& Thraining has been naraed as the 1 Respondent.

2. I the atcve matter, with regard to the specific directions given by the
Bench to respor dents to apprise the Bench whether orders of the Tribunal had been
complic:d with » not and to produce the compliance order by the next date, ie.
22.05.2007 it 1aay be noted that in compliance of the Tribunal’s crder dated
14.01.2001 this Diepartent had issued Order No. 22012/62/2000-AIS(l) dated 112
July, 2003 appcinting Sh. S.K. Adhikari to the Joint Manipur-Tripura Cadre of the
IAS w.ef 20° February, 199 afier the Gov. of Tripura had issued orders
exonerating hinn . However, his deemed appomtirient was mads sabject to the final
outcome: of the ‘N'rit Petition filed by the Central Govt. n the Guvrahati High Court
agait:st the orders dated 14.09.2001 passed by the CAT, Guwaketi Bench in OA
No. 231/2000. Accordiag to the said order the consequential benefits payable to
him ‘werz to be ‘worked ou: by the Govt. of Tripma. A copy of this order was filed
before tlhe Guvahati Bench along with the affidavit in the matter of OA No.
17572002, A co 3y of the same is enclosed.
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3. As 1pay he clear :rom the above further action in the matter regarding grant
of consequentiil tenefi's has to be taken by the Governmen: of Tripura and this
Department ha: no further role to play. In the given circumstances, it is requested
that the Hon’bli: CAT may be apprisad accordingly.

Yours faithfully,

/i:, e
(Jai Prekash)

Under Secretary to the Government of India
Cop;7 forwarde! for inforraation to ¢

1. The Deput; Registrar, CAT, Cruwahati Beach, Rajgar? Road, 13hangagarh,
Guwehati- 781005, (Fax No. 0361-2529056)

2. The Chief {iccretary, (Govt. of Tripura, Agartila.

3. The Secretary, Union Public Service Commission, Dholpw House,

New Dielhi. (Kind Attn. : Sh. R.S. Sinha, Undzr Secretary). -

A -
e

Under Secretary to the Government of India
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No.2201 2/62/2000-/\18(1)

-
A gl V- T O -~

r /ﬂ
/' prrr e - SIIETEORS GhievVinces & Pensiong
pe Department of Personnel & Training
y | .
! New Dethi, 110 July, 2003

Wl'-.LEIREAS the Selection Comamittee Mecting ‘to fill up Promction quota
vacansies iy Trijra Segment of the Jojint Manipur-Tn’pura Cadse of ie IAS for
the year 1906.95 Was beid gp 27 March, 1997 whereafter the Salect List for this

PUIDOse was finalized in September, 1997 and appointmepts therefrom were made
n the [AJE.'.,', :

AND WHIREAS Sh. SK. Adhikari wag Placed at $.No. ] in the Select List
but he wag included in the L'SLtgx_a_pmvisional basis as departinenty] Proceedings
Were rending ag; jiyep him at that time_and the Sp Srovemmen: of Tripura hay
also nctissusd i €8Oty Coriificate inllns,favouri.a:;.per_ﬁ;s%t_ PLOVIso to Regulatign—
5(5) ofthiz xS (\Ppointraent by Prormotion) Regulations, 1955 and Sh. Adhikar
was therefore nog ippointed in the IAS from this List;

AND WHEREAQ the said Select List remaiied valid ¢ 18.12.2000 a5 the
Selecticq 'Zfommit ees for Pleparation of Seject Lists for fillig up of Promotion

QUOta vicancies i Tripura S¢gment of the Joing Mampur—’rripura Cadre of the JAS
did not meel durng the yars 1398 ang 1999 and the Dext meeting of the

/, AND WHEFR EAS Government 9f Tripura WIote to tte Uniot  Publjc
Service Cowmmissiyy i Fetruary, 1995 to make the Dame of Sp Adhikarj
unconditior.al jp the 1996.97 Select Ijst as accerding to them, he had beep
exoneratzd in 1he g; sciplinary Proceedings pending agajngt him;

AND WHER ZAS the Commission did not agree  with  the State
Jovernmen; ' Propaosal as the, found that even after completion of the erjuiry in

the case ¢f gf, Adbhi cari, the mingr Penalty of Cengyrs had still bee, mposed upon
him; . ©
P .

. AND WHER} AD the State Government did no" thereafter take up the matter
again wit)) the Cominission and Sh. Adhikari retired from the,,qute,s:Hvﬂ Service
cn 29.02.2:000 ¢n attiiaing the ige of 58 years ag per tae St3td ¢ Cjﬁdl& Rules;

; .
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] 4, - AND WHEREAS Sh. Achika; moved the Central Administrative Tribunal,

«" Guwahati Bencyy in O.A. No, 231/20600 for appointing him 1o e IAS alongwitl,

T the Consequeniial benefits from the 199¢.97 Select List subsequent to his
exoneration in tqe disciplinary proceedings;

AND WEHEREAS the CAT, Guwahati Bench passed orcers in O.A No.
23172000 on 14™ September, 2001 and directed the respondents to tyke action on
199697 Select List (in regard to Sh. Adhikar;’s appointment to (s IAS) and

prov:de all the (on S€quential benefits to the applicant s per law, preferably within
apericd of threc 1 onths:

AND WH EREAS these orders were examined in censultation with the
Ministry of Law as the maiter involved appointment of g retired State Cjvi Service
ofticer in the 14 5 for which the Central Government has clso since filed a Special
Leave Petition jy the Hon’ble Supreme Court of India, which has beer admitted;

AND WH ZREAS it was finally decided ¢ file an appeal i the Guwahay;
High Coun against the CATs orciers datcd 14.09.2001 Passed in O.A. No.

231/2900 ang the: same has also since becen done. The matter is yct 1o i5e heard by
the Hon’hje Higl Court,

AND WHERBEAS Sh. S.K. Ahihaci filed OA No 175/2002 in the CAT.
Guwahat/ Bench againg f'on-tmplementation of their orders dated 14.09.200]

passd in 0.4 No. 2312000 and the O.A. wag admitted apd taken up as the
contempt pevition

AND WHE REAS sirce contempt Proceedings have been initiated m the
matter, it has pboep decided to implement the Hon’ble CaTy orders dated
14.09.2001 ip O..A. No. 231/2000 to take necessary steps tor giving effect to the
1996-97 Select List prepared for appointment of SCS officers of Tripura segment
of the Joint Manigyr - Tripura cadre of the 1AS in-;0-far as the appointment of Sh.
S.K. Adhikar; to the 1AS |4 concerned. The implementatior, of ihese orders is

however (¢ pe mule o Provisional basis ac o Ppeal agaiust e g39 orders
Iqhmdcfﬂmihjmc-ﬂxrmcfﬁQICOwnatUuwahmﬂ

SRR RN STLTIC TN Subsequent to his ExXoneration in  the disoipliia; ¥
Praceedings jiitiag by the Cuvi, of Iripura on 204 bruary, 1997 and the Gowt_
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CENTRAL ADMINISTRAT IVE TRIZUNAL
GQJWAHATI BeNCH:

CRIGINAL AFPLECATION NO. __. /37 / 64

l,” 3) Name of the Applicat$~éScxwx}o%d\Pguw“aw‘j&l}k}kgaxi
b} Respondants:~ Union of India & Crs |
¢c) No, of Applicant(S) =

9+ Is the application 1is the proper formi- Y%EéNﬁf

3, Whether nanme & desription\and address of the all '
: : d addrs : Trs -
" furnished in cause title :- Yes/ 3;%‘ a1 papers been

4, Has thelapplication bzen dﬁlly signed and varified s- Yes b g;zﬁ

5, Have the Gopies duly signed s~ Yas (}xﬁ; |

6., Have sufficiant number of copies of the application been filed :=Yes/¥s.

7. ihether all the annexure parties arc impleaded :iniﬁ*§. »v

g. Whether English translztion of ducuments in the Lafguage @ Ye%

9, Is the applieation is in time ¢~ Yas o;

1. Has the Vak alatnama/Memo of appearance/Auﬁhorisation is filed:-Ye§/N5l

11. Is the application by IFO/ DD/ For Rs: 5 = /2 H &4 KU

12, Has the application is maitanable - Y?ELNQ.

13, Has the Impugned order originél duly attested been filed Yeségzﬁ.

14, Has the ligible copies 5f the annexures dully attestad filed:»Ye;LN/;

15, Has the Index of ducuments been filed all available:- YiELNﬁ.

16, Has the‘requiredvnumber of envoloped bearing full address of the
respondants been filed 3= Yas/ Np@

17, Has the declaration as required by item 37 of the formsi= YEELN61

18, Whether the relief sought f2r ariees out Oof the single :&- Yas/ No~.

19, dihether the interim rolief is srayed for - Yes/ 0. ‘

2:, In case of condonaticen of delay 1is Filed is it supported :Tquﬁﬁff

21, lhether this Cas: ecan be heard by Single—Berch/@ivision Dengch:

22, Any other point i~ jb

23, Result of the Sorutiﬁy with initial of the Serutiny clerk thiigﬁ&} .

application is in order = ~ - C§;§1/k | Qﬁhkfﬁ»
)"4/0_, CL’P?Q\ oo COAA 1V IR AL 1 . ‘QN\U

N %‘(\QO
SECTION OFFIGER§ J)

QAN
DEFUTY REGLSIRAR

CB%X;V/””
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INTHE

CENTRAL ADMINISTRATIVE
TRIBUNAL

GUWAHATI

BETWEEN
Shri Santoshkumar Adhikari = ----- Petitioner
AND K
The Union of India & 3 others ---- Respondents

~ INTHE MATTER QF
Wilful disobedience and deliberate flouting of the Directions of the
Hon'ble Central Administrative Tribunal, GUWAHATI, for more than
4 (four) years by the Respondents; and Reliefs and Redressals

sought and deserved by the Petitioner therefor.

DETAILS OF THE PETITION
1. PARTICULARS OF THE PETITIONER
) Name . Shri Santoshkumar Adhikar
i) Father's Name . Late Phanindranath Adhikari
i) Age ; 64 (sixty four years)
iv) Date of Birth 4th February, 1942

(Annexure - 1X)
V) Official Status : Retired Tripura Civil Service
' Officer (Annexure X1)

vi) Last Employed as : Director, Employment\.Services &

Manpower Planning, = .

A
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Govt. of Tripura, AGARTALA.
vii) Address for Clo Sm. Swapna Bhaumik,

Communication Lady Carmichael Girls' H.S.
School, P.O. KRISHNAGAR,
Dist. Nadia,W. Bengal,
. ‘ Pin - 741101
2. PARTICULARS OF THE RESPONDENTS

RespondenV‘ The Union of India, through the
' Secretary, Ministry of Personnel,

Public Grievances & Pensions

(Department of Personnel &
v ’ Training), NEW DELHI;
Respondent No. 2 ; The Chairman, Union Public Service
Commission, Dholpur House,
‘ ~ Shajahan Road, NEW DELH;
Respondent No. 3 : The State of Tripura, through the

Chief Secretary, Govt of Tripura,
AGARTALA;
and

RespondentNo.4 The State of Manipur, through the

Chief Secretary, Govt. of Manipur,
IMPHAL,
3. LIMITATION
The question of limitation does not arise as the matter has
been in a continuous process since filing of the Original Application
with the Hon'ble Central Administrative Tribunal, Guwahati, which
was registered there  under no. 231/2000 and disposed of with
certain Direction to the Respondents (Annexure - | ) and the Peti-
tioner has been étill trying to be granted the reliefs directed to be
given by the Hon'ble Tribunal. The Petitioner cannot be treated as

indolent.

Iy
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4. COURT FEES, ETC.
Court Fee Stamps for Rs. 10/- (RupeesTen) only are af-

fixed to the instant Petition and an Indian Postal order for Rs. 100/-
(Rupées One hundred) only in favour of the Registrar is also en-
closed.

5. NON-ENGAGEMENT OF A LAWYER

The Petitioner does not have the financial capability of en-

gaging a Lawyer. The case is very simple. Some reliefs were di-
rected to be given to the Petitioner by the Hon'ble Tribunal more
than 4 (four) years ago (Annexure- | ). Desbite the Direction of the
Hon'ble Tribunal, the Respondents are not yet reacting. They never
appealed against such Direction. To show that the Respondents
have been wilfully disobeying and deliberately flouting the said Di-
rection is very simple. Itis more than a luxury for a poor pensioner
toengage a Lawyer and to make avoidable expenditure and try for
making and keeping a distant contact for this simple purpose. Ev-
ery thing is explained in the instant Petition on the merit of which
the Petitioner appeals to the Hon'ble Tribunal to dispose it of.
6. HEARING AND DISPOSAL IN ABSENTIA.

The Petitionzbjs old, being 64 (sixty-four) years of age; fi-

nancially handicapped, being on a meagre pension; and of ill health.
He needs the constant company of escorts during journeys. Itis not
physically and financially possible for him to be present before the
Hon’ble Tribunal in person. Moreover, he has reasons to believe
that the Respondents will be asking for time again and again to
drag the case and thus render the Petitioner exhausted of patience,
energy and resources. So, he requests the pleasure of the Hon'ble
Tribunal of being so kind and considerate as to hear this-humble
Petitioner in absentia and dispose of the case purely on its merit.
Self attested copies of the essentially material douments are sent

herewith as Annexures.
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7. MATTERS NOT PENDING WITH ANY OTHER COURT
The matter is not pending with any other court. The Peti-

tioner, however, being confused on receipt of letter no. CAT / GHY
/SB/ Judl.g/ 328 dated 16/22. 04. 2004 from the Registry of the
Honble Tribunal (Annexure - V), approached the Hon'ble Supreme
Court and the Hon'ble Guwahati High Court, Agartala Bench, by
mistake and owing to ignorance of law. But the gaid Hon'’ble Courts
either returned his Petition or forwarded his Petition to the Hon'ble
Tribunal or lodging his Petition advised him to move the ~ Con-
cerned Court (Annexures V, VI & VIII). The Petitioner, not being a
lawyer, not being conversant with the legal procedm%e, seeking
only justice and not having the view point of law may plase be ex-
cused for making the mistake, if any, unintentionally.
8. FACTS OF THE CASE

(i) Around the tvime of his retirement as a Tripura Civil Ser-

vice (TCS) Officer, the Petitioner filed an Application with the Cen-
tral Administrative Tribunal, Guwahati, for a Direction to appoint
him to Indian Administrative Service (IAS) on the basis of the select
list of 1996-97.

(ii) Hon'ble Tribunal, on proper appreciation of the case pro
and con and examinig all aspects of it directed the Respondents to
give effect to the Select List of 1996-97 and give all consequential
benefits to the Applicant within 3 (three) months of the date of such
Direction which was given on the 14th september, 2001 A.D., in OA
No. 231/2000.

ANNEXURE - |

(iii) As no action except initiating a proposal by the Respon-
dent No. 3 for appointment of the Applicant to the I1AS was taken by
the Respondents in compliance with the Direction of the Hon'ble
ITribunal even after a long time of much more than 3 (three) months,
the Petitioner filed another Application, legally termed the Con-
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tempt Petition, with the Hon'ble Tribunal. That was also disposed of
by the Hon'ble Tribunal on the 17th July, 2003, using a few harsh

‘words for lack of sincerity on the part of the Respondents, particu-

larly, the Respondent No. |
ANNEXURE - il
ANNEXURE - llII

(iv) It also appears that the Respondent No. | avoided
personal appearance before the Hon'ble Tribunal and escaped
contempt of court by assuring that certain steps had been or were
being taken for complying with the Direction given on the 14th
September, 2001, in OA no. 231 /2000 A.D.

(v) As a long time again passed by in total inactivity on the
part of the Respondents and the assurances given by the Respon-
dent No. | before the Hor'ble Tribunal turned totally false, the Peti-
tioner again referred the matter to the Hon'ble Tribunal. This time,
the Petitioner received aletter under no CAT/GHY/53/Jud!./328 dated
the 16th / 22nd April, 2004, from the Deputy Registrar, Central
Administratuve Tribunal, who expressed the helplessness of the
Hon'ble Tribunal to take further action in the matter and advised the
Petitioner to move the Approprite Forum for redressal of the griev-
ances, the éubject—matter of the Original Petition and that of the
Contempt Petition both being stood disposed of by the Hon'ble Tri-
bunal.

ANNEXURE - IV

(vi) In this connection, the Petitioner begs to state that he
was not at all aggrieved at the Direction of the Hon'ble Tribunal
givenon the 14th ~ September, 2001, in OA No. 231/2000 ; but he
was totally shocked by the wilful disobedience and deliberate flout-
ing of the Court Orders by the Respondents. He simply wanted the
reliefs already directed to be given by the Hon'ble Tribunal (Annex-
ure - |) and punishment for the Respondents who were guilty of not

9
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only wilful disobedience but also making false assurances.

(vii) On receipt of the letter (Annexure - IV), the Petitioner
suddenly found the doors of the Appropriate Forum closed before
him. Being at a loss, he approached the Hon'ble Supreme Court. It
was not according to the procedure. The Petition was returned.

ANNEXURE - V

(viii) Then, the Petitioner approached the Hon'ble Guwahati
High Court, Agartala Bench, the Registry of which forwarded his
Petition to the Hon'ble Tribunal.

ANNEXURE - Vi

(ix) The Petitioner made a correspi‘ﬁence with the Regis-
trar of the Hon'ble Tribunal as to the fate of such a development.
But, he received no response.

ANNEXURE - VI

(x) Then, the Petitioner approached the Hon'ble Supreme
Court second time. His Petition was not admitted for not being
covered under the PIL guidelines. It was lodged there and he was
advised to move before the Concerned Court for the desired relief
in the mafter.

ANNEXURE - VIl

(xi) Hence, is this Petition to the Hon'ble Tribunal. The
Petitioner begs to urge this point on the attention of the Hon'ble
Tribunal that the Order dated the 14th September, 2001 (Annexure
- ) has not yet been implemented even after a long period of more
than 4 (four) years and it is not likely to be ever implemented ; be-
cause, despite the assurances given by the Respondent No. | (An-
nexure - Il & 1), no step for compliance with the said order has yet
been seen to be taken.

9.  RELIEFS SOUGHT
(i) The Respondents shall be compelled to comply wih

the Direction of the Hon'ble Tribunal given on the 14th September,

—
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2001, in OA No. 231 /2000 (Annexure - 1)
10.  CONSEQUENTIAL BENEFITS
(i) As the Petitioner has already been entitled to appoint-

ment to the IAS on the basis of the Hon'ble Tribunal's Direction
(Annexure - 1), he is also fully entitled to re-fixed pay on the basjs of
the Pay Slip (Annexure x) issued by the Finance Department,éov-
ernment of Tripura, along with the Central Government allowances
writh effect from the date of such appointment ; extended service
up to the 28th February, 2002 AD ; 2 (two) more annual increments
; retirement as an IAS Officer on completion of 60 (sixty) years of
age ; increased pensionary benefits, such as, a larger amount as
cash equivalent of leave due at the time of retirement, a larger
amount as gratuity as per the Central Government norms, re-fixed
pension, etc., on the basis of such re-fixed pay with effect from the
1st March, 2002 A.D. All'such arrear amounts shall be given to the
Petitioner without delay.

(ii) As there has been inordinate delay, all the benefits un-
der (i) shall be given to the Petitioner w? interest, considering the
genuine  economic factors of inflation and devaluation and gen-
eral financial procedure for delayed payment.

(iii) As the Petitioner suffered from severe humiliation and
loss of mental peace during service and in retirement and is still
suffering from constant tension and anxiety even in the presence of
a specific Direction for redressal of his grievances from the
apporpriate judicial forum, he shall be suitably compensated.

1. PUNISHMENT FOR THE RESPONDENIS
The Respondents, being responsible for wilful disobedience

and deliberate flouting of Court Orders and giving false assurances
before the Hon'ble Court, thereby committing and also repeating
contempts over and over again for more than 4 (four) years, shall

be W me .
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12.  COST OF THE CASE

The Respondents shall be directed to bear the cost of the

(8)

case
13.  The instant Petition in requisite number of copies is being
sent by Registered Parcet along with an Indian Postal Order for Rs.
100/- (Rupees One hundred) only in favour of the Registrar, Central
Administrative Tribunal, Guwahati.
14.  LIST OF ENCLOSURES

The instant Petition containing <} (W") pages in 7

(seven) sets along with an PO for Rs. 100/- (Rupees one hundred)
only is accompanied with the following Annexures, all being

self - attested copies.

Annexure - | Order of the Hon'ble Tribunal dt. 14.09.01

Annexure - Il Order of the Hon'ble Tribunal dt. 17.07.03

Annexure - IlI Order of the Hon'ble Tribunal dt. 17.07.03

Annexure - IV Letterno CAT/GHY/56/Judl/328 dt. 16/22.04.04
from the Dy. Registrar Central Adm. Tribunal.
Guwahati

Annexure - V Letter No. D. No. 2634 /04 / XV dt. 02.07.04
from the Asstt. Registrar, Supreme Court

Annexure - VI Letter no. 671-72/HC/AGT/B dt. 29.10.04

from the Asstt. Registrar Guwahati High
Court, Agartala Bench -

Annexure - VIl The Petitioner's letter dt. 07.03.05 to the
Registrar, Central Adm. Tribunal
Annexure - VII| Letter no. Dy. no. 239/SC/ PIL / 2006 dt.

18.01.2006 from the Asstt. Registrar,
Supreme Court of India

Annexure - IX School Final Certificate

Annexure - X Pay slip no. F 9(5)(3) - FIN (E) / 88 dt.
11.01.2000

|

N
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Ferst
Annexure - X 5@4—3 (three) pages of the Pension

Payment order

VERIFICATION
|, Sri Santosh Kumar Adhikari, Son of Late Phanin%nath
Adhikari, aged 64 (sixty four) years, a retired Tripura Civil Service

Officer, Grade |, now having the following address for communication,
do hereby verify that the contents of this Petition are true to the best

of my knowledge and that [ have not suppressed any material fact.

. ADDRESS
Cl/o Sm. Swapna Bhaumik,
Lady Carmichael Girls' H.S. School,
P.0. KRISHNAGAR, Dist. Nadia,
West Bengal, Pin - 741101

Dated, Krishnagar, , (ﬂ,.l-ymkw_‘@awuw,f

the 2Sy#2March, 2006 Signature



ANNEXVRE T

CENTRAL A T4 ISTRATIVE TRIBUNAL, GUWAH2ATT BEMNIM. \)\
. . v
7 Criginal ao: lication no. 231 of 2000.

Date of « rizy . 7Thig the 14th pay of September, 2001 .

i

The Hon'ble ir Tust.ce D.N.Chowdhury.Vice~Chairmmn,

The Hon'ble i« Y.k .8harma, aduninistrative Member .

Shri Santosh yumgay Adhikari,

C/C shri Dhirenira Kr. sheowmick,

Roy para, p.-, “rishnagar,

Dist, Nadia,

West Bengal, Pin-741101. e+« .« Applicesnt.

By rdvocate $/3-1 “.Chanda, S.Sarma.

~ Versuse -

1. Union of Inddig
through the Secretary,
Government o India,
Ministry of bPersonnel, public Grievances
R - énd pensions, (2epartment of Personnel
& Training), New Delhi.

2. The Chairmar,
Union public Service Commission, —
Dholpur House, shahjahan Road,

New Delhi -~ 110 093

3. The State o< Triopura,
through the Chies Secretary
to the Governme:nt of Tripura,
Agartals.

- 4. The State of Manipur,

‘ through the Chief Secretary

to the Government of Manipur,

. Imphal. + + « Respcndents.

-By Advocate sri A.Debd Roy, Sr.C.G.s.C.

- Wien
LHOWIHURY J.(v.c )
o V873

This is 3n application under Section 19 of the

~

. Administrative Triburals Act 1985'praying for a direction
for providing necessary benefits to the dpplicant wursuant
to his selecticn to ALl India Service in accordance with

Lﬁ\///v’ Indian Administratios J2rvice (appcintment by Promotion)

Regulations 1955 i, tje following circumstances .

contd . -2



2. The applizant be1onged to the Tripura Civil Service.
A Select List was prepared for the year 1996-97 for‘appoint-
'ment by promction to the Indian Administrative Service (IZas)
gnder'the iAS Appointment By Promotion Regulation 1955. In
“the said select lict the name of the” applicant was inLluded

at serial No.l by the Selection Committee which met on

27,.3. 1997 . The agpllcant was selected provmslonally stbject

to clearance of departmental oroceeding pendlng agalnst

him and grant of Integrity Certificate by the state Gwvelnmcnt
in accordance with the provisions of IAS (Appointment[by
‘Promotion) Requlations 1955. The ~Select List was apppoved

by the Commission vide their letter dated 9. 10.1997 and
-notified by the Gove rament of India on 22 .10. 97.. In v;ew

of the pendenCy of the departmental proceeding offlceLq named
at serial No.2 and 3 were promoted after keeping one post
.reserved for the applicant in terms of the proviso of| the
~L:“':l.ation 9(1) of IAS Promction Regulations of the Iﬁé‘
eintment by Promotion)’Regulations 1955, After a brotected
ry the applicant was imposed with, a minor“penalt& of |

‘:tzgneure vide order dated 12/17.3.1998. The said penalty

e %mgosed on the applicant was set 351de on appeal v;de’order
S dated 12.3.98. Tin tiie meantime the applicant retlred from:

(s service on 29.2.2000., On conclusion of the departmental enquiry
the applicant sought for a dlrection for apoo’nting him in

the IAS on the hasis of the Select List of 1306 97 . IL was
asserted that the disciplinary proceeding wae inltiatfd on

14 8.92 but the proceeding was unnecessarily dragged on by

the State Govcrnwent for no fault of his own. There w%s
ideaay in appbintlng the Presenting officer and conclu31on of
the enquiry and finally the aoplicant was exonerated by

the department in 1599. According to the applicant none of

I

contdl..2




‘; L the respondents took any genuine stepéifor giving hinm
the benefit of prcmotion under the Regulation and on the

strength of the Select List of 1996~97.

3. The respondents submitted their written statement.

according to Union public Service Commission (UPSC) the

Selection Committee included the name’ of the applicant at‘
' ; : . serial No.l provisionally but he could not be appointed to
IAS due to the pendency of tne disciplinary proceeding. By
order dated 20.2.1999 the applicant was exonerated from
the disciplinary proceeding pending against him. Though
,é;f there was a clecar vacancy for the applicant onvl.11.97

N he was not appcinted to IAS instead his juniocr officers

were appointed from the Select List of 1996-97. It was
3

stated by the UPSC that the State 'Government byt its letter
" dated 26.3.98 stated that the officer had been fully

exonerated from tre charges and requested the Commission

e olmake his name uannditlonal and final in terms of
¥ Y .

‘ion 9(1) of IAS promoction.Regulations. The Commission
that the cofficer has not beén fully exonerated

minor penalty of censure was 1mposed on him and

L W My
; m‘éj}é’:d,Lngly Sovernnent of Trl})llra was informed. It was
.’*'! -

stated that the State Government did not bring to notice

of the Commission so far about the later development wherein

his penalty of censure was set aside.

4. The respondent No.l in its written statement also

‘b
14:.‘!‘:
x
L
i
i
i
A
i
i
i

q asserted that :he name of the applicant remain provisional

in 1996-97 and it was yet tc be made unconditional from the
'ﬁ : f UPSC. The State of Tripura, the respondent No.3 in it
L written statement stated that in view of the pendency of

x,_///v the disciplinary proceediny officers placed below the

contd.. 4



applicant in the s@@eqt List were promoted to IAS keeping

- one post reserved for the applicant.

5. From the facte enumerated above it thus appears that
no steps were £5 far taken by any of the respondents for
declaring the zpplicant unconditional in the Select List

of 1996-97 despite the fact thatxone-posthaéwkept reserved

4 for the applicant in pursuance of proviso 9(1.) of thé
Regulations. We do¢ not find any justificaticn on the part
of the respondents for not taking the follow up action

'

_%, : after the applicant was exoneratéd.'Thebapplicant could not

, lawfully be refused the benefit of hié selection to the

IAS on the.prucramtination"thhe departmenta%.proceeding

in whiéh he waz fully exonerated in due course.

- T Upbn hearing Mr M.Chanda, learned counsel fof the

‘applicant and Mr A.Deb Roy, learnéd Sr.C.G.5.C for the

"ﬁwawﬂnreSpondents and upon'cohsidéring all the aspects of the

Hi:er. we are of the view that ends of justice will be

Hlif a direction is given to all the respohdents for
| By

Qﬁg%ying effect tc¢ the Select List of 1996-97AwhereinltheA
! {Erge df the applicant was placed at serial Nc.l. The
,‘"'reS§Ondents are accordingly Gigected to take the necessary
steps. for. giving effect to the Select List prepared in
1996-97 "and provide all the consequential benefits to the
applicant as per law. The respondents are directed to
complete the above exercisé.'as early as possible.,preferably
within a period of 3 months from the daté ofifeceipt.COpy
of this order.
Taa The application is allowed. There shaii. however be

|

no order as to costs.

-

Sd/ VICE CHAIRMAN

. Sd/MEMBER {Adm)
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. FROM No, 4
, (SEE RULE 42 )
- CENTH.AL ADMINISTRATIVE TRIBUNAL
e n . GUWAHATI BENGH:
o | ORDER SHEET

Original applecation No: /
_Mise” Petition No: = 76 /o am 0-A. V35 [200)

Cuntempf'péti{iun No; . = / :

Review applecation No: - /

Applecants: - ' U O 1 C% Ok,

o Resp“ndanws - S K. WW

Advocate'f5; thé‘ﬂpélecénts;f Gro GobsG.Ce

S LR SR

Adyocate for the Respondants:~ "o e g ored aloemia

Notes of the Regisfryi Date

OTGET T the Tribioals

Yo
&y At and )
o4
1

S 1 Bind
117.7.03 ‘?resent : The Hon'ble Mr Justice D.N.
chowdhury, vice=Chairman
. Rk The Hon'ble Mr N.D.Dayal,
[ v admn .Member .
N This is an application praying for

’ exemption Of personali appearance cf the
§ Secretary personnel as per the order
of this Bench dated 11.6.2003.

Heard Mr A.Deb Roy, learned Sr.C.G.
s.C for the petitioner. Notices were

served on the respondents. There was no
. response from the respondents. As a

" matter of fact standing counsel appeared
one after another took time to file

. written statement. We were kept dark as
' to the steps those were taken. We are

' only concerned as to whether any steps
* were taken pursuant to the judgment
rendered as far back as September 2001.
A litigant came and complained about

! the inactivity and intransigence cn the
¢ part of the administration. When the

{ respondents preferred not to riposte,

i



17.7.03

M.p. 16/2003

we were impelled to issue notice for
personal appearance. Those who are|jn
charge of the affairs of the administra-
tion are expected to respond to the
notices of the Tribunal, else justhce

system gets imperilled. Now it seems

that concerned authority took all the
steps in conformity with law, as it
appears from the materials on record.
Calm ret‘cence hordering indiscretion
on the part of the respondents resulted
to. this exercise. wasting public time
and money. with this chveat we revoke
our order of personal appearance of the
Secretary, personnel etc.

The Misc.application stands a}lowed .
No cost8.

CA T, LN

Sd/VICE CHAJRMAN
.54/ MEMBER (A)

Secii

Guwal: Giil o ',",":).5

'V“W |
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ANNEXVRE
[ - FRIM No. 4
|  (SEE RULE 42 )

BENIRAL' AGMINISTRATIVE TRIBUNAL
GUWAHALT BENCH;

ORDER SHEET
Original Applecatiun Now %é%—eﬂa‘z,
M.se Petition -No, L
~”“_;o‘n“§,emp’t. P‘etition Mo 8 9) /0_?)

R&‘/:Lew ADp?lcatlon No, wa ;

: .
"“"‘7&,,

N

u._...--‘..w-_,.. i
et &

ECS T SR

i "pple fa”ts ' .‘..._-.,._._Ar ’é:P{.V\ e e e
. . =Vs=-
,Z;‘_Recpo‘\dan’t(s 1/\ @ (\? Q(ofwv)

N v s e s

t

Advocat-e fc-r the Applecant.(.s) !o e J\o_oNl o Ou[www’h\/be\

Advocate for the Respondat 5) v C’ Q%/(’

c_-———--...—._—.~h....--

r N/ges of"the. Reglstry

_——‘—-M“I—Q

€
f Present ; The ‘Hon 'ble Mr Justice D
, Chowdnury, Vice~Chairman

“

. Admn Member,

Secretary to the govt. of India,

ces and Pensions, New Delhi.
' " We have heard Mr A.Deb Roy,
.. learned Rr.c.g.s -C appearing for-
the respondent No.j. We have also

f - ‘hotice:! -digcharged .

sa/vxcc CHAIRMAN

_ ﬂv#“’"@"-dl sd/ mEmBER (A)
22 .03.0L

‘The Hon'ble Mr N.D.Dayal,

*perused the petition and also
' the affidavit filed by sri s, S.Dawra,

Ministry of personnel,Public Grieva.n-

considered the steps so far taken by
after rendering of the Jju gmen . On
' consideration of all the aspects of
+ _the case we are satisfied with the

‘l conduct of the reSpondent No. 1 The
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ANNEXURE

PR o, Pone o 03613529294 0)

Fax No. : - 2529056

2 e ) . ( o N
Central Administrative Tribunal .0 road, Bhangagarts
. ﬂal%'l?ff S, - GUWAHATI -781005.
_ Guwahati Bench, Guwahati-5. -
T0/No.: caT/crY/S56/3Udl./ 205 | . fe=tieR / Date Tlf/e/ 04,2004,

To
Sri S.X. Adhikary
C/o Smt. Swapna Bhowmik
Lady Carmichael Girls' School

: P.O0. - Krishnagar, Dist. - Nadia
’ . . West Rengal, PIN - 741 101.
Ref.: Your application dated 08.03.2004.
Sir,

This is with reference to yous application dated
08.03.2004 which was’ sent by you by Registered Post to this

‘Registry for filing the same before this . Tribunal. On
Scrutiny of the application, we have—found that the subject

_ matter of the application already stands disposed of vide
.J -7 0.A. No. 231/2000. The Contempt Petition filed by you was
also disposed of vide order dated 17.07.2003. Therefore, if

you have got any grievances.Still to be redressed, you have

to approach the appropriate‘forum for remedy. .Hence, your
application alongwith annexures and IPO of Rs. 50/- which was
received by this office is hereby returned for your further

necessary action.

Kindly acknowledge the receipt of the same.

Yours faithfully,

Fnclo.: As above.
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| " SUPREME COURT OF INDIA
NEW DELHI
DATED:2™ July.2004

FROM: ASSISTANT REGISTRAR.

TO:

Sh. Kantosh Kumar Adhikari,

C/0 Sm. Swapna Bhaumik

‘ady Carmichael Girls' H.S.School,
P.O. Krishnanagar,

Distt. Nadia,

West Bengal, PIN 741101
COraed dppliecibon
. _PETITIONFORSPECIA 1.&AV5§9@%¥W ALERILNO. _ OF 297
Santosh Kamar Adhikari ? ....Petitioner
Vs. y
Union of India _ ' ....Respondent
Sir,

With referencé to the letter da;‘.éd 3 J;Jne, 2004, sént by you by post, T am
directed to return you that the dncumems sent by Post cannot be entertained under
i1 Order X, Rule 5, 6(1), of SCR 1966. (Copy of extract is enclosed herewith) and the
. same are returned herewith.

Yours faithfully,

ASSISTANT REGISTRAR.
©ORP gm W 1rermic @%ﬁ&;zu il
24.03. 04
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EXTRACT OF ORDER X RULE, 5. 6(1)

5. All plaints, petitions, applications and other documents
shall be presented by the plaintiff, petiticner, applicant, appellant,
defendant or respondent in person or by his duly authorised agent or by
an advocate on record duly appointed by him for the purpose:

Provided that a party, who had been adjudged to be o

pauper for the purpose of the proceedings in the Courts below, may

present the documents below the juéicial authority of the place where
the said party resides, and the said Judicial Aunthority, after-attesting the
document and endorsing ihereon under his seal and signature the date
of presentation, shall transmit the sare to the Court by registered post,
acknowledgemem due al the expense of the party boncemed. The date
of presentation in this Court of the said document shall be deemed to
be the date endorsed thereon by the said Judicial Au thority.

61) | |

6(1) All plaints, peiitions, appeals or other documents sh_aﬂ be
presented at the filing counter and shall, wherever necessary, be
accompanied by the docaments required under the rules of the Court to

be filed alongwith the :aid plaini. netition or appeal.
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~ THEGAUHATI HIGH COURT | red Post, Bas= i AJES
Rt AGARTALA BENCH : AGARTA%GEM' | 108 N

(The High Court of. Assam, Nagalané, Meghalaya, Maripur, Tripura,
- Mizoram & Avunachal Pradesh) = .
no &7 (- 2/me/Aar /B,

From :

oMajunder
Asstt. Reglstrar

Gauhatl High Court
Agartala Banch.

GA&UHATI HIGH COURT : BENCH AT AGARTATLA—793001.
To ‘

The -
—Registyaxr _

Central Administrative Tribunzl(CJAdrd)

lall

Guwahati Bench/

Dated; Agartala, the29u10-20040

Subject \~pransmission of petition alongwith necessacry gapers of shri
S,Keadhikars, Krishnanagay, Nadia, West Bangals :

Reference :—
Sit, ia

- I am directed to send herewith the pegition aiongwith
enclosures as received from Shri Santosh Kumer Adhikari, Nadia,
west Bengal which rciates to the Jurisdiction of the q:hqri.
Guwahati Bench for plicing the same before the Hon'ble Vice
Chairman for passing such orxder as His Lordship deem £it and
Proper. g '

xindly acknowledge the receipt of the sames

A Yours faithfully,
ENCLO 3= [|{ sheets. ) < 0{4.,
(T MAJUMDER)

' . : ASSTT, REGISTRAR
; ' GAUHATI HWICH COURT ,AGARTALA
' : BENCH, AGARPAIA,
te. )
. - m »
Copy to 3= wmm""

shri santosh Kumar Adhikari, C/o. smt. swapnma Bhaumik,

1ady Carmichael cirls? H.S.5chool, Krishnanagar, Dist.~
Madia, wWest Bengal, Pin=741101 for information & Postal
order of fs.100/= (Rupees one hundred) only as’ received

from him is returned herewith.

.
A TGPA—I3-5—2002—10,000_.J§ "y | 1 r
| . atas50, 9< | . GAUHATY HIGH COURT, AGARTALA
. | 280304  EENCH, ACARENdmm)
\ .. | | Asstt. Registraty
Gnu\\ali righ Coufle

Bencd. ARt ale

agertale



ANNEXVRE Vi

To

The Registrar,

Central Administrative Tribunal,
GUWAHATI,

Assam

Reference No. 671 - 72>I HC/AGT/B dated 29.10.04.

Sir,

Please refer to the correspondence no. 671 - 72/ HC/AGT/B dated 29.10.04. made by
the registry of the Hon’ble Guwahati High Court, Agartala Bench, and the enclosures sent
therewith. v ‘

As a layman, quite ignorant of the legal procedure, | am now quite at a loss what to do
next. | do notknow whether the case inthe present shape, panicularfy in the event of the petition
being addressed to the Hon’ble High Court and the 1.P.O. having been returned by it, is to be
admitted. More over, the communication made by your office under no. CAT / GHY/56/Judl./328
. dated 16/22.04.2004 confuses me further. | glo not even know whether such a correspondence

as this one is becoming of me. -
Otherwise, the situation need no further clarification. Certain reliefs were directed by the

Hon'ble Tribunal to be given but the Respondents stili do not care to comply with the directions of

the Hon'ble Tribunal. Though a layman, | know none is above law and none can sit over a judicial

order.
Under the circumstances, | would fervently request you to let me know of the stage the

case is now at and thereby oblige.

< Yours faithfully,

Dated, Krishnagar, ’ ' Clo - Sm. Swapna Bhaumik,
" the 7th March, 2005 ' Lady Carmichael Girls' H.S. School,

&#‘/‘Q“_‘é P.O. - KRISHNAGAR, Dist. - Nadia

i doe2 Y turmas Q—Qwest Bengal.
2%.03. 06
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ANNEXUVRE Vur

Registered A.D. ~ Dy.No.:239/SC/PIL/2006 %(13

Allcomrﬁunications‘s’hould be | - SUPREME COURT

addressed to " the Registrar,

Supreme Court by designation, | ) INDIA

NOT by name | .
Telegraphic address :- NEW DELHI

“SUPREMECO"
— Dated: 18" January, 2006

From: Kamal Ram |
Assistant Registrar (P1IL CELL) .

To . Sh. Santosh Kumar Adhikari,
v/ Clo Ms. Swapna Bhanmik,
‘Lady Carmichael Girls H.S. School,
P.O. Krishnagar, Distt. Nadia,
WEST BENGAL- 741101,

o
S
St

With reference to your petition dated 19.12.200S5, addressed to

Hon’ble the Chief lustice of India, 1 am directed to inform you that.no action can

be taken on your petition as the same is not covered under PIL Guidelines. Hence
it has been 1odgéd. You ‘may, if so advised, move before the concerned court in
accordance for the desired relief in the matter. The Postal Order No. 8H 736291 of
Rs. 100/ enclbsed_ with the petition is returned herewith as the same is not

required by this Registry.

Kindly acknowledge receipt.
Yours faithfully,

N ——
ASSISTANT REGISTRAR

ncl.: as a Lw\" 2- "‘—‘é{
Encl.: as above. < %J@i‘;fiw @%/LA\%W

%-0‘3. 0b
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e
Neo. F. 9(5) (3) -FIN(E) /88 _ : . Dated, Agartpld the H th}@OOO,January. ‘
PAY ETC. FEM!LMI@N SLIP (PROVI ‘SI@NAL)
The officer (5) named below is entitled to draw Pay ete, at the monthly rate (s) shown from the dute(s)
specified less the amount already drawn, if agy,
la case th—é'i;a_}.'/icave sajary/increment(s) showi as admissible has aiready been drawn or withheld or is
not due under rules or order, this authority shall be treated as void to that extent.
1a case the officer is o Isave on the date of fecrement, the financial bzacfit from. the increment will
accrae from the date of rey umpmw of duties by the officer(s) concerned.
Deduction of fund subscriptions and recoveries of loans and advances and otlher uOvemJPnt dues shall
be affected. Nothing ¢hall be drawa beyond what is authorised below. '
Name .. Shri Santosh kr adhikari,TCS=-I ’
Designation - Director,Employment Services & Manpower Planninge
Scalc :— RSe14,150-450-20, 000/=
- - sz ar et i e "'“ X f) > T * . oy
Name, designation and scaje of pay ! From i From From From REMARKS
-"-'.; ’ 'i—m T .i— 2 \ 3 - 4 — -_“5 6
1.1 2000
i Rse 15. 95 O/-
1. Pav : Substantive/Officizting ‘
2. Leave Salary :—
==3. Special Pay :— L
4. Personal Pay :—
5. Aliowance -~ e Zs admissible junder rules.
D. A. |
A.D A,
C. A ;
R.R.A. |

Other allowances

Signatire mrs. N. R, DRS
: Section Officer,
f;n? oo (woariment

cl‘wnu.\"‘x _)rancb
/ Designation Es‘é \JJ i} Seciwlarial,
Copy forwarded to == shri Santosh kr, Adhikarllms“l'DlreCtor'Employment Services

1& anpower planninge
he Director,Employment & Services & Manpower Planning Tripura.agartala.

3. The Appointment & Services Depmt neat, Civil Secretariat, Tripura, Agartala.
4. The Estate Officer, P. W, D Avditala Aﬂp_ ,:’2 g
TGPA-1.6-95-~5,000—J. C. No. 8396 25 .03 12 é
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(importznt Instructions)

| 4y Traddl & Reg Reft st & T sunsal @ o wowi F B A & wrdar
et §f off Yo wreht, i swar WRae 7E @ v e

(a1, 1871 & sfuf 1) o o

1, No pension shall be liable to seizure, attachment or sequestration by process of any

. Court in India in the instance of creditor for any demand against the pensioner
_ (Section 11,,ACT XII1 of 1871). : : :

2. 8 IRV & rmia @ oft srarah, o et
w0 & SwE B W @ @ g -
2. Payment under this order is to be made
. following exceptions
(@) s@r g fRftre &9 & ge R 1o afe 1. '
\ , (a) To persons specially exempted by Government. :
(@)m,mmmmamaﬁﬁamaﬁ%am
- WTORSE e & @Ry Jufea @ F orwad g )
(b) To females unaccustomed to appear in public and to persons unable to appear on
account of iliness or bodily informify.
(zﬁ)m(@),ﬂﬁmﬁmﬁ@mm-waﬁm@wmmwaﬁar;ﬂ‘é’,aﬁ'
AER & Rt Rretare et an et s Riaefis we it st @ ewer fvar
T o
[ Payment in both cases (a) and (b) is made on production of a Life Certificate signed
by a responsible officer of Govt. or other well known and trustworthy person. ]
(M) Fvofus sisar @t (H.@.d) @ e qvefhard & afwst & QT X @ et safe
c O e Rt e sfefrm, 1908 @ st Prga
- W e s Rt Wt e @ dar Prafr @ ol qveert @ eftwat @ s
O gE R e Rt e S gra st Rl g g swar Reft yferd. a
& Ty (v SR e A SR & B9 A9 $RieT & T & 8 arear R s, Rt
3 SIS A St & Frlterd ar st am darea & ur ey ar Rt wny & e
-7 ufify @ e ara s wdta Rad d ot 1934 @ Tl Iyt § onf R
: mt@%mmmméméﬁam&msﬁm@a,mnmwﬂﬁqﬁmm-ﬁ
To any person sending a Life Certificate signed by some persons exercising the powers
of a Magistrate under the Criminal Procedure Code, or by any Registrar or Sub-
Registrar appointed under the Indian Registration ‘Act, 1908 or by any pensioned
officer who,.before retirement exercised the powers of a Magistrate or by any Gazetted

only to the pensioner in person, with the
I

(e}

- officer or by a Munsiff or by a police officer not below the rank of Sub-Inspector -

| in-charge of a police station or by a postmaster, a Departmental sub-postmaster or

“an Inspector of post offices, or.by officers of the Reserve Bank of India and Public -

s Sector ‘bank or by the Head of a village Panchyat, Gaon Panchyal or Gram

)
3 m mwr SRS w pemn e e - TS e M
. T 3

e e I R Ut WU —_ -

& Frafafaa svart @ sigw a}aa.awﬁmm :

W afa @ fwd sreEr

P g mo et g ar s

‘.

3
7
s
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(o el Ry At e O w9 W@ ) o
(Rubber Stamp of ﬁhe Ofiice issuing the Pension Payment Order)
PENSION PAYMENT ORDER

(G977 o ad v )
(Pcnsioner’_s Portion)

Yo St R e ' Reis
i (AR & 3 R arr 2 kL
® ) M — ZANVLL
- P.PO. No.é"‘,b/h "—-———l/ O'GDm 22240 Wﬁe itable to
i, GOVEINMERt, - -
Cdmd

'Head of Account "793 INTFR STATE SUSPENSFE Alr
Majo_r Head
oy i

~ Minor Head
g /pnia _

- Voted/charged o : ) - -

: m.@mmmmmmmmmwmmmmmm
o 3w vEa @ A offshrdt # * &8 AMw & -1 F FRie g e
AR Yot/za SRy & W mﬁﬁriﬁ_gmzmagmvﬁanﬁsmmm-mwﬂm

. WA anlt 7EmE Tew @ fir # weredy At ) Srerdt L. WEE, & e

A It T | Toi a3 wA @ A Y, I AT W @ @ T TR )

: ) UNTIL FU ER NOTIC and'on t%e ekp‘ ation of every month be plcased 'tq pay
SR S 2 5 D N W | e Sy o S

seerensirsem s trean e nomesresseesene 18 PENSioN 2s set out in Parg I
Pension ‘as set out in Part Il of this order®,’
Adissible’ fiom time to time thereon after

o{ this order/Family
plus the amount of dearness relief as j
due identification of the pensioner/family -

]? . perisioner. The Payment should commence from ’0/32 £ The income tax, where
! deductible, should be deducted at source. - * :
= 1
, 4
‘ } .:
l -4._‘_}___. e e e e e + ————
. ! *1 I_]
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Ww)mm#aw&m/qﬁan&ma&gm

4o

wT (-

LN

-

2 Arrears of penszon/famlly pensxon at Rs S PM. (Rupees N per

month) from

also be paid to Shri/Smt.

Oz 5 A ) e

{Special Seal of the Pen_sxon

Payment Crder issuing Authosity) , 3

plus the adm1551ble ‘dearness rchef thereon may

cern L

: ?ﬁmﬁ aﬁs},&@{% SICHIEEE S
e sy Hie) .

- N :
T a'm’?a:&m@-ﬁm

1. Name of the Government servam
"2 wRE T & ameld O i/

. ‘s‘

. 3, wou ol
2, Date of Birth.

- 4, wwﬁwz’fs}maﬁ&?ﬁ“

5. Date of eading service.

e - ? L S s Wl Tl 9 ﬁ'&z o e Ey

?A?T ' — PARTICYULARS OF SERV LE 0" THE E‘EN§"®NJWE£LA~ED
' G(} JERNIMENT SERVANT -

.QKM R 47?—4»“9@4

wa%mﬁ@avﬁﬂmk,wrm«mm o 4

‘ 2. ?os‘/Goa‘Re/Ram!\ iass he!d ..'1d the name of .
the Deptt office from whick rcflred ' <€.or . i C a, Qf\ 7
pnder the State Gamnm\,nt- ' : : e
942 _

.

0Y. 32 -

<
A}

4. Dale of entry into Goverrment service.

" 5,0e W 8 & ade

(@ o s fw) | :

(st day of the service) -

7.@“‘7%?&@‘6‘{‘@?@7%,@?5%%

§. Defails of weighiage in service allowed, if any.

......

N R 7, Ga= & Reg ¢ @ w2 =<b ofs A :
‘ o . o g 7. Period of sexrvice not qualifying for pension.
: ', : . . 3 ' . .'..'.-.‘:f’...; A -y o - Ry - .
@A T ' A — Period T
(G dfr e, e G o R TR Y | Em | B[ @ | wm | A ' Reasons ]
R e Lot { ' y | m , d ,d-/‘)—@%l :
S S . o Lz 4% > v (;J)QQ;DM,”
: Pensxon sttrxbutmg Authorzty where pensxon is to be paxd) - S _ Z--QQW : ‘p ‘ é
294 23 .0
: e N w€ . wR - RR L
4% T [(5-4) + 6-7] LR e o e E
< cel) . & Toiatlngth of qualifying = -~ Yeaf Months Peys. "
2 - Service Col.[{5-4) ¥ 6-7) - ' :
: ‘ ‘ : 3
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To

. with due respect | beg to state that | applied to the Hon’ble Tribunal for a direction for

.my appoinment to the Indian Admlnlstratlve Service (IAS) on the baS|s of the Select List of
1996-97.

Hon'ble Tnbunal on the 14th September 2001, in OA No. 231 /2000, directed the

f Respondents to appornt me to the IAS on the basis of the. Select List of 1996-97 with all
_consequential benefits.

As no action was taken by the Respondents even after a much, longer time than
allowed by the Hon'ble Tribunal, | frled another Application with the Hon'ble Tnbunal It was

the: Respondents for delay and wastage of time and also on some assurances given on

behalf of the Respondent No. 1.
Much time passed by and no step was taken by the Respondents. 1 filed another
Appllcatlon This was returned to me as both my Original Application and Contempt Petition

‘my grievances.

In this connection, | beg to state that | was not at all disappointed in.the Direction of

- 'the Hon'ble Tribunal given on the 14th September, 2001, or the orders‘passed on the 17th

. .
P
.

The Reglstrar
. Central Administrative Tnbunal
GUWAHAT],
“ASSAM. o
Subject : Ensuring the reliefs directed by the Hon'ble Tribunal in OA -
‘ No. 231 /2000 on the 14thSeptember, 2001, and
punishgment of the Respondents for w%futly disobeying
and deliberately floztmg the court orders for more than 4
(four) years.
Sir,

'dlsposed of-on the 17th July, 2003, by the Hon'ble Tribunal but not before bltterty criticising -

had been disposed of and | was advised to approach the appropnate forum for redressal of -

July, 2003, but totally aggrieved at the deliberate noncompli'anoe with the above Direction -

and making false assurances by the Respondents, to be specific, the Respondent No. 1.

Hence, your letter no. CAT / GHY /56 / Judl. / 328 dt. 16/22 04. 04 confused me.
I approached the Hon'ble Supreme Court. It was a procedural mtstake The papers
were returned. Then, | approached the Hon'ble Guwahati ngh Court, Agartala Bench. The

papers sent there by me were forwardded to you. But, this my Applrcatlon ‘was not
addres‘se'd' to you in view of the letter no. CAT / GHY /56 / Judl. / 328 dated the 16th / 22nd". -

Ap_ril, 2004, Confused, | made a correspondence with you. | received no reply. | approached

).



the Hon'ble Supreme Court again. The case was not admitted but my Application was fodged.
| was advised to approach the appropriate court. |

Hence, | beg to file this instant Petition with the Hon'ble Tribunal again with the
request o see whether the order detad the 14th Spetember, 2001, in OA No. 231 /2000 has
yét been. implemented and whether the assurances given by the Respondent No. 1 as
reflected in the order dated the 17th July, 2003, have been follwed up. | think, to see whether
its orders has been impleménted is well within the purview of that very court and for this a
petitioner need not move from forum to forum. |

It is my understanding that any order passed by the Hon'ble Tribunal shall be
executed. If it need not be carried out by the Respondents and the Hon'ble Tribunal has no
further action to compel compliance with its own order, it may be a mistake on my part to
waste my time, energy and money on submitting the Original Application to the Hon'ble,
Tribunal which was registéred OA No. 231 / 2000. Despite its merit and the Direction on
appreciation of its merit, the ultimate result is disappointing for me because of wﬁful
disobedience by the Respondents to the said Direction which is meanigless to me if not
executed.

Under the circumstances, | would request you to please aq'mit the case and dispose
it of purely on its merit. According to me, itis not only contempt com}'tted but also contempt

.continuously repeated by the Respondents. They are not likely to ever.comply with the

Direction of the Hon'ble Tribunal if not compelled. |

Being an old man of ill health, | am unable'to attend the court .physically. So, action

Mon may please be taken ex-parte in absentia. | am also not financially

capable of engaging a lawyer to conduct my case. So, | will not be repreSented ‘in that
sense. My Petition is fully self-contained and self-explanatory.
So, it is my earnest request to please take necessary steps for its adminssion and

disposal and thereby obbige.

Enclosures’ : ‘
i) 1PO for Rs. 100/- Yours faithfully, -
ii) The Petition & its Annexures @d’)«—

. IS Y 8 Y2 lena < Al
. (7 sets in 7 51 sheets) Clo Sm. Swapna Bhaumik,
Dated, Krishnagar, - Lady Carmichael Girls' H.S. School,
the 2% 2March, 2006 . P.O. KRISHNAGAR, Dist. Nadia,

West Bengal, Pin - 741101
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IN THE CENTRAL ADMINISTRATY V NAL
L
A \ 91 5
GUWAIHATI BENC Cﬂ&/{:\ S
; gty

(Rejoinder under Section 12 of the Central Administrative
Tribunals (Prccedure)Rules, 1987)

fz H‘%‘” flomctol~

(Fipplceant vt poror)

Title of the case : O.A. No.65/2005
Between :3 -§
Md. Islamul Haque Mondal ...... ... Applicant LN
-Versus - ' - 5?

Union of India & Others .ens . Respondents.

-~

Rejoinder filed by and on behalf of the Applicant as a reply to
the written Statement filed by Respbndent numbers 2 and 5 of
the Original Application.

1. That with respect to the contents of paragraph 1 , 5 and 19

of the Written Statement, the applicant begs to admit to the
extent that the applicant'is an employee of the Central Govt.
and the impugned orders were alse issued by the Central Govt.
As such the applicant filed the Original Application before
the Hon’ble Tribunal as per procedure laid down under section
19 of the Administrative Tribunals Act, 1985 and hence there
is no wvalid ground *“o raise any objection to the

maintainability of the Original Application.

. That the Applicant challenged the orders issued by the

Central govt. and the relieves were also sought against the
Central Govt. only. As such the applicant has no grievance
against BSNL or its employees and also the applicant sought
no relief against BSNL. Hence the applicant begs to state
that the applicant has no objection to striking out names of
BSNL, namely respondent numbers'Z ;nd 5 from the Original

Application, if your lordships deem fit and proper.

. That only except what has been specifically admitted herewith

the applicant denies all the statements made by Respondent

Nos. 2 and 5 through the written statement.
' Contd-__p/2
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4. That the respondents no. 2 and 5 had pleaded for striking out

their names from the Oviginal Application as being parties

not necessary to the instant case through paragraphs 1 and 5
of the written statement in on hand, and on the other the
same respondents 2 and 5 were tiying to defend the illegal '
and unreasonable actions of the Central Govt., hamely
respondents no. 1, 3 and 4, through the paragraphs 2, 3,‘4,
7, 8, 9, 10, 11, 12, 14, 16, 18 ahd 20, and whereas only

' Central Govt. has the authority to defend the actions of
Respondent numbers 1, 3 and 4, thus the applicant offers no
comment except denying all the Jjustifications inen by
respondents number 2 and 5 through the said paragraphs of the
written statement. ‘

5. That the Applicant begs to state that the impugned punishment
orders issued by the Central Govt., namely respondent numbers
1, 3 and 4 are illegal and prira-facie unreasonable and the
orders were issued in violation of certain provisions of the
Constitution of India as clearly mentioned in the Original
Application and hence the orders are liable to be set aside

and quashed by this Hon’ble Tribunal.

VYERIFICATION

I, Md. Islamul Haque Mondal, Son of 1late Sakeruddin
Mondal, aged about 43 years, working as Sub-Divisional Engineer,
in the office of the Divisional Engineer, Telecom Project-II, N.E.
Task Force, BSNL Bhangagarh, Guwahati, do hereby verify that the
statements made in Paragraph 1 to 5 are true to my knowledge and
belief and I have not suppressed any material fact.

And I sign this verification on this 13™ day of March 2006.
Signature of the Applicant

(MD. ISLAMUL HAQUE MONDAL )
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N THE CENTRAL ADMINISTRATIVE TRIBUNAL GUWAHATI BENCH,
GUWAHATI
OA No. |2 | OF200 (

S, K Adhikate  appricanT
' -_VS-
..Um&eﬂm...;m@..m.mu..kﬂsmmm (S)

1 . Oy M gv(RespondentNo 3 i
the above application do hereby appoint and Ms. . UM\“‘ ...advocate

to appear, plead and act for me/us in the above apphcanon and to oonduct and prosecute -

~all proceedings that may be taken in respect thereof including Contempt of Court -
petitions and Review applicationS ai‘isi'ng theie form and applications for return of

* documents enter into compromise and to draw any moneys payable to the/us in the said : _.
proceeding. | |

Place:- Buweha X MMM—Q/ & 04 -
Date:- 1, \ 10 \ \ ',(\ - : | Signature ot e mmr;gﬁfh "

“ Accépted*"’“" Bhawan, Guwanat; - 28

Advocate
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. | GOVERNMENT OF TRIPURA
o LAW DEPARTMENT )y
»No.}F.S(l)—Law/LR-I/Z)OOS Dated, Agartala, the 30" August’07
ORDER

‘Smti Usha Das, Ld. Standing Counsel of Govem;ﬂem of India for Central
Administrative Tribunal ( CAT),Guwahati Bench, Guwahati is hereby appointed
to appear and defend the State of Tripura in éase No.OA 131706 between Shri S.
K. Adhikari Vrs. the State of Tripura & Others,

She will be paid fees as admissible to her as per F.R.s Mannual.

The expenditure involve on this account will be borne by the G.A (P&T)

Department, Government of Tripura.

o A
gl
[ PIB.Nath |
Addl. Secretary,Law
Government of Tripura.

y to:-

. Smti Usha Das, Ld. Standing Counsel of Govt. of India for Central
Administrative Tribunal (CAT), Guwabhati Bench, Guwahati.

2. The Joint Resident Commissioner, Tripura Bhawan, Gauhati to conduct Ld.
Advocate.

3. G.A.(P&T) Department, Govt. of Tripura, Agartala

4. The Accounts Section of the Law Department, Govt. of Tripura, Agartala.

i Y

L

[P \' ath |
Addl Secretary, Law
Government of Tripura.



